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BEFORE THE NATIONAL GREEN TR
SOUTHERN ZONE 'BUNAL,

Original Application No. 35 of 2026 (82)
IN THE MATTER OF:

H.Sridhar,

S/o K. Hanumantha Rao,

C-1, 3rd Floor Pavalam A_partment,
Zion Nagar Guduvancherl,

Chennai- 603202.
Vs

1. Tamil Nadu Pollution Control Board,
Represented by its Member Secretary
GUINDY Industrial Estate,

Chennai -600032

" E-mail:memsec@tnpcb.gov.in

Ph.044-22-353134-13

2.The Commissioner,
Guduvancheri Municipality,
Nandhivaram Guduvancheri,
Chennai, Tamil Nadu-603202
E-mail:commr.guduvancheri@tn.gov.in
Ph.9150375547

3.The District Collectorate,
Collectorate Campus,
Pillayar Koil street, (Near Government General Hospital),
Chengalpattu, Tamilnadu-603001
E-mail:collr-cpt@nic.in
Ph.044-27427412

4. The Executive Officer,
Guduvancheri Municipality,
Nandhivaram Guduvancheri,
Chennai, Tamil Nadu-603202
E-mail:commr.guduvancheri@tn.gov.in
Ph.9150375547

5. The District Environmental Engineer (DEE)
The Tamil Nadu Pollution Control Board,
Maraimalai Adigalar Street,
Next to Municipal Office,
Maraimalai Nagar, Chennai- 603209
Chennai, Tamil Nadu-603202
E-mail:deemmn@tnpcb.gov.in
Ph.044-27454422 s Respondents
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REPORT FILED BY THE 2nd RESJ’_Q_N_QE—N-I

: g8 years,
| Santhanam, son of Panchatcharam, Hindu aged about 58 ¥y hy
i icipality,
working as Commissioner, Nandhivaram-Guduvancher! Municipality
hereby solemnly affirm and sincerely state as follows. -

~ cheri
1. | am the Commissioner of the Nandhlvaram—Guduvan

' ts
Municipality the 2nd respondent herein and well conversant with the fac

set out hereunder from the connected files.
2. Itis submitted that | have perused the contents of the Original

Application and submit my preliminary report as follows: -

3. The applicant is not eligible to seek for the various reliefs

sought for in the OA. The applicant has not put forth the complete facts in
their proper form before this Honorable Tribunal.

4. It is submitted that the Nandhivaram Guduvancheri
Municipality has a total population of 96,408. The total estimated daily
generation of solid wastes is 28.92 Metric Tons. Out of this 45% consists
of compostable wastes. 55% non-compostable waste (13.014 MT). out of
which 2.892 Ton is estimated recyclable (Resalable) wastes. 8.676 MT is
estimated to be Non compostable waste and the inert waste is 4.338 MT.
The above quantities are the daily collections within the municipal area.

5. Of the above, the 13.014 MT of compostable wastes is
required to be composted within the various Micro compost centers within
the Municipal areas. At present, there are 2 numbers of MCCs of 5 TPD
capacity and 2 Onsite Composting Centers of 0.5 TPD capacity. This
apart, there are two RRCs (Resource Recovery Centers) of 5 TPD and 3
TPD capacity for non-compostable waste. One of the MCCs is situated in

the Zion nagar layout which the applicant has now raised the objection.
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6. The MCC at Zion nagar layoyt was constr

' ucted in the year
2024. In the said MCC, the processing of the et wast

€s such as kitchen
waste, vegetable waste and other CoOmpostable Waste is carried oyt
ultant product being

e MCC. There is no
accumulation of the wet wastes or composteq waste in the site. At present

through the micro composting process and the res

manure is being removed on a daily basis from th

on average about 19 tons of Manure are being produced every 42 days
through the two MCCs of this respondent Municipality. As the raw
compostable waste is reduced to about 10% of jts original quantity, after
processing the raw waste, the resultant manuyre s taken out after the full
cycle of 42 days from the MCCs. The produced manure were then and

there issued /distributed to Farmer's and Public for promoting Roof top
Gardens and Backyard Gardens.

7. Regular inspection of the MCCs is being carried out by the

Sanitary Officer of the Municipality on daily basis and the TNPCB once in
a month. There have been no noticeable smell or any other irritant factors
in the operation of the MCCs till date. In view of the fact that the Municipal
area has no open areas belonging to it and due to the lack of any Revenue
Poramboke lands that are suitable for processing, the MCCs have been

situated in the available sites in the layouts that are gifted to the

Municipality.
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8. Ifthe said MCCs are not utilised for the processing of the solid
wastes, the entire town will resemble a garbage dump and the resultant
public health hazard will be huge and the petitioner and none of the other
residents can safely reside in their homes. The Municipality is properly
collecting the wastes, segregating them, processing them and finally
disposing them, only due to the efforts of the Municipality, the areas are
now clean and are habitable. Due to the density of the population of the
area which lies in close proximity to the city of Chennai, huge number of
residential houses have been developed. Though the area is very small
the density of population is huge and there are no available vacant sites
that are far from human habitations. Therefore, the Municipality has to
carry out its solid waste management works with the available space and
resources.

9. At present there are a total of 20 permanent sanitary workers,
138 outsourced workers, 8 supervisors, 38 Drivers and a total of 38
vehicles (34 LCVs and 4 HCVs), functioning for the daily collection,
processing and disposal of the solid wastes to the extent of 28.92 MTs per
day.

10.  With the available man-power and resources, the entire solid
wastes are being collected, processed and disposed off. Further, an
inspection of the MCCs including the MCC in the Zion Nagar will show
that there are no irritaﬁts generated by the said operations as the same
are situated.in a semi enclosed shed with netting to prevent the entry of
birds and the use of micro organisms to encourage speedy composting
would show that the operation of the MCC has no adverse effect on the
surroundings including the very next dwellings.
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11. Further it is submitted that the Site of the MCC at Zjon nagar
is situated adjacent to the Water body which was previously used as an
open dumping yard. The said location which was the subject matter of the
previous OA has been cleared and itis now free from any dumping. Legacy
wastes have been cleared and there is no accumulated waste in the water
body.

12. As the wet wastes frequently contain some wastes that do not
get composted such as coconut Shells, Trees and its Branches and
banana fibers from Banana plant wastes from the markets and wedding
halls, the said wastes are separated from the wet wastes and they are
being handled separately. Since the said wastes are brought to the MCC
as part of the wet compostable wastes, the same are segregated in-site
and for this purpose a concrete pad has been built adjacent to the MCC
shed. This pad is used solely for segregating the said non-compostable
wastes and the said accumulated wastes are being sent for landfill in the
approved district site at Appur village. Therefore, there is no accumulation
of any kind of waste in the MCC site and its adjacent pad.

13.  The allegations of the applicant regarding the entry of cows
and the cow-dung being found in the streets are being addressed by the
" Municipality and necessary steps to prevent such entry of animals will be

carried out. Daily cleaning of the streets and use disinfectant then and

there.
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14. This respondent further submits that the detailed response to
the various averments of the applicant will be filed in a detailed Counter
affidavit and it is prayed that this Honorable Tribunal may grant leave to
file a detailed Counter affidavit.

In the foregoing circumstances it is prayed that this Honorable
Tribunal may be pleased to dismiss O.A. No 35 of 2026 and thus render
Justice.

Solemnly affirmed on . NJ@?(
This the 1st day of COM NER
June 2026 and the  NANDHIVARAM-GUDUVANCHERI MUNICIPALITY

Deponent herein has . before me.
Affixed his signature
in my presence

f P ITT SENTHIL KUMAN

CADVOOCATE Fl No.2522/06
Advocate, Chennai,, woau.
TGandly Mager, adyar,
Chennni - 60O 020
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